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(iv)

explicitly conferred upon UGC - University Grants
Commission Act, 1956 - s.12A r/w ss.25 and 26.

(ii) s.2(g) - Technical education - Course in
Computer Applications at post graduation level
(MCA) - Contention raised on behalf of AICTE that
technical education includes MCA - Held: MCA
also comes within the definition of technology -
The same is technical education and, therefore,
comes within the definition of technical education
but for its proper conduct of courses and regulation,
role of AICTE must be advisory and for the same,
a note shall be given to UGC for its implementation
by it but not AICTE.

(iii) s.2(g) - Course in Management at post-
graduate level (MBA) - If 'technical education' u/
s.2(g) of the AICTE Act - Held: MBA course is not
a technical course within definition of AICTE Act -
Reasons assigned for MCA course being 'technical
education' does not hold for MBA course - Approval
from AICTE not required for obtaining permission
and running MBA course by appellant colleges.

(iv) s.24 - AICTE Regulations - Amended regulation
introduced by AICTE in exercise of its power u/
s.10(k) of AICTE Act - However, amended
Regulation not placed before Parliament as
mandatorily required as per s.24 of AICTE Act -
Effect - Held: If Statute prescribes a particular
procedure to do an act in a particular way, that act
must be done in that manner, otherwise it is not at
all done - Non-placing of the amended Regulations
on the floor of the Houses of Parliament as required
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departmental enquiry, and quash charges on the
ground of delay in initiation of disciplinary
proceedings, as such a power is de hors the
limitation of judicial review - Court must take into
consideration all relevant facts, and balance and
weigh the same, so as to determine, if it is in fact
in the interest of clean and honest administration,
that proceedings are allowed to be terminated, only
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(iii) Departmental enquiry - Enquiry on vague and
unspecified charges - Permissibility - Held:
Nowhere should a delinquent be served a
chargesheet, without providing to him, a clear,
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